
O.A. 494/90 
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Mr. R. Rajasekharan Pillaj for the applicant 

i. AJit Narayanan for the respondents. 

Hear&].earnd couns1 .forboth the parties. 

Admit. Issue notice to the respondents to file counter 

affidavit within 5 weeks with copy to the learned 

counsel £ or the applicant who may file rejoinder if 

any within 2 weeks thereafter with Copy to the learned 

counsel for the respondents. LiSt before DR for 

completion of pleadir 	on 10.8.90. 

In so far as interim relief prayed for, list 

fordjrection on 25.6.90. 

22.6.90 

25.6.90 
MYP&Ai 	. 

Mr R Rajaeekharan Pillaj for the applicant.. 

Mr Aj,it Narayan, ACG$Cf'or the respondents. 

Heard cOunSel on either side. 
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InEgard to the question of interim relief', 
the learp,ed counsel for the respondents submits 

It 	. 
that as me imcunibent in the post of Deputy Collectors 

who has the authority to finalise the seniOrity list 
has been transferred and no substitute Posted)  •It 
would takesome time for finalising the seniority 

list and before the seniority list is finalised. 
the applicant cannot be conaiderid for deputation . 1  
to the Air Cu'oms Pool, We are not i'ntst-ed much 
with, the submissions made by the respondents because 

if the Deputy Collector is transferred and no other 

person is posted in his place, some other person 
fnust be holding charg' 	of that post. Iffttr*'-ev-ent, 
we ar)aat-isted that the interest of justic.would 
be met if,the app1,

L icant is sufficiently senior VJ .  

he 8hOujd be coAsidered for deputation to the Air 
Customs Pool on a provisional basis within a Leek 

from the date of issue of this order. 
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It is made clear that t the provisional list is 

finalised a 	if the applicant is not round to 

senior aid suitable, the, respondents are at liberty 

to 	f4 	 ay'" 

Copy of this order mw be handed over to the 	 - Cl- 

COUfl8el on either sids. 	 - 
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R. Rajasekharan Pillai for the applicant 

V. Aj ith Narayanan ACGSC for respondents by proxy 

M.P. 497/90 

The N.?.. has been filed by one Mr. J. V. 

Kainalasann represented by Advocate M. Babu Thomas 

for impleading himself in this O.A. 

When this O.A.. came for finaLhearing Shri 

R. Rajasekharan ?illai submitted on behalf of the 

applicant 	.his case that he has no grievance 

that is now subsisting. In view of this statement, 

the O.A. is dismissed as infructuous, and the M.P. 

497/90 also standj- dismissed. 
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